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DATED: THIS THE 30tk DAY OF Decembes] gy

Coram : Hon'hle Mr, D, S, Baweja AM

Review application no, 118/96 in O, A, Ne 624/02

B. €. Dutta and otherge = = = = = = o~ - = Aprlicant s
C/A Sri S. K. Day
Vargis

Urdien ~»f Jadia € otherge =~ « w ~ = = = = - Ragpondent s

Order

By Hon 'hle Mr ., D.S.Bawseia AM

Trig raview aprlication bag begn filad
rriaving £or ray? v 2f tha ardsp 13t eg 5L.11,109% in

G.p‘i Nelé?d/r?-

2. The av rments made in the review aprlica=-
tion have boen carefully considersd. The plea taken by *+h
arplicants that the origiml leave racords rreduced by
the resrendents were not a°1-wnd to ha FaTussd by the
spplicents or their counsel when recuest=d, M ig nnat
tenable. On going through the Order shevt, it ig 4t A
that 8n 08,3, 1C0  the respondants vers directed to
rroduce the original leave recerds These records were
Froduced dring the hearing snd at no stage, the counsel
for tve apcliconts made @y rrayer that the applicants
#y he allowsd t0 go threugh the said records ang make
further snuhmissisns, The other nrcunds tﬁron in the
alreq ‘
review arplication hava nnt-b-on c@nqidﬂb{d as no new

proint. has Fign mada aut
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3. The pewer of reviesw can be sxercised only
when there is any error arparent on the fick of the
record or on discovery of anv new andimportant matter
é;e evidenced which evan after due diliqence wag not
vithinthe knowledae of the rarson gesking ravisw or
ceuld not be rreduced hy him at tha time the order vas
maia, In the presst review sprlicetinn none of *hase

parametres are sxistiag warranting ravisw of the decisio

a., In the result of the abwe, 1 do not find

any merit in the review aprlicet inn and the same is

kﬂhgh!Jﬂ'i/ﬁ
AM., 71

dismiss2d accordingly,

SH\I



